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However the Delhi Municipal Cor-
poration have taken steps to replace
560 tents by prefabricated structures
and have under consideration a pro-
posal to construct 670 improvised
structures to replace tents by the end
of July, 1962.

(b) Yes. It is proposed to give free
text books to poor and deserving
children to the extent of 30 per cent.
of total enrolment in Class I and
10 per cent each in classes II and 111
by the Delhi Municipal Corporation.

(¢) Rs. 50,000.
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Body to study Institutions of
Hindu Marriage ete.
25%78. Dr. L. M. Singhvi: Will the
Minister of Law be pleased to state:

’~) whether it is proposed to set
up a body to study the working and
the consequences of domestic legis-
lation relating to the institutions of
marriage, family and succession
among Hindus; and

(b) if so, what would be the pre-
cise terms of reference and the basis
of composition?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) No, Sir.

(b) Does not arise.

Recognition of Associations

2579. Shri S. M. Banerjee: Will’
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the-
Accountant Generals of Bombay,
Simla and Kerala have not restored
recognition to associations even after
the issue of orders by the Home
Ministry:

(b) if so, the reasons therefor;

(¢) the number of associations
whose recognition has not yet been
restored; and

(d) the steps taken by Government
in this regard?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir, except
that the rccognition of one of the two
Associations of the staff of the office
of the Accountant General, Punjab has
been restored.

(b) The recognition of the associa-
tions has not so far bcen restorc;d
because the conditions laid down in
the Central Civil Services (Recogni-
tion of Service Associations) Rules,
1959, are still to be fulfilled by them.

(c) Threc.

(d) The members of  the staff of
the respective offices have been
informed that the restoration of the
recognition of the associations will be
considered as and when the defects
pointed out to them are remedied.

High Cour’ of Assam
2580. Shri R. Barua: Will the

Minister of Home Affairs be pleased

to state:
(a) whether Government propose-





